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The subject of law and order in the
State of Orlmsa is not with the Central
Uovernment. It is not the Home Ministor

here  who is responsible for that.
¥You are questioning my ruling.

Those in favour of the suspension of
the Question Hour shall say ‘Aye”.
SOME HON. MEMBERS : Aye.
MR. SPEAKER : Thosc against shall
sy *No'.
SEVERAL HON. MEMBERS : No.

MR. SPEAKER : The Nocs have it.
is 18 negatived.

&t mavex fam : ¥@ 9 FWw
gEwdARz Hima N §)

MR. SPEAKER : We shall take up
guestions.

——

ORAL ANSWERS TO QUESTIONS

Action on Demands of § & T Staff of
Indian Rallways

wﬂ;ﬁaﬂﬁsﬁkl GH&NOI?RIKA PRASAD
ill the Minister Rallways be
sed to refer to the reply given to
gstaired question No. 230 on the
12th November, 1974 regardmg ‘work-
to rule’ agitation by Signal and Tele-
commupication staff and stage

(a) whether any further action has
been takéem on the demands of Signal
and Telecommunication staff of Indian
Railwa

ys ; and

(b) if so, what are the salient features
of the action taken so far on each
demand P

THE DREPUTY MINISTER IN THE

MR O A e
H an ]

the scven demands of the &aallmd

Telecommunication Staff, Aanl decision

remaint 1o be taken on onulzdone demind,

viz,, that Ifwoctors sh be relieved
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of the stores responsibilities. This demand
is under comsideration.

ot wfrer were : wevive g o
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awT w2 A af § whd W qqer
wwif &1 g §) @ F A wiga'
g & ag 6 wid war § 3T 37 W7 Wl
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SHRI BUTA SINGH : Theirdemand
are followas :

They should be treated at par with
technical categories of traffic controllers.
There should be 8 hours duty for all
the staff and this could be done by
declaring the S & T staff as continuous.
under the hours of employment regula-
tion. More siaff should be provided
as present the saff is  inadequate
I N wEdw Gz amraea faw
wy W W Ay WA § ) Tnspec.
tors hlaould be relieved of kntom r:}-l
ponsibilitics by posting store keepers
signal staff should be allotted railway
quarters, Full upiform for winter and
summer should be en toall 8 & T
staff. Negotiating facilities should be
given to this category of employces.

st whwer sew : waifea A
® fod gowre & wn fow §, T A
AT g g )

SHRT BUTA SINGH : As T aid
the only demand leftis the demand for
being reliecved of stores reyponsibilities
Decisions have been taken on all other
demands and they are at various stages
of implementation.

ot whwer wore : W 0 ¥ wmid
wax & sk s annlt s gt fewre
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SHRI SAMAR MUKHERJEE s
May I know whether it is a fact that
there was a meeting with the leaders
of Signal and elecommunications
staff on 30th December rg73 andaflera
long dwscussion an agreemént was
arrived at. An understanding wasarrived
at, though there was po written agree-
ment. | want to know what was thedate of
that agreement, what were the issués on
which the understanding was arrived at
and who were the leaders and the
minister present at that meeting ?

SHRT BUTA SINGH : I won't be
able to tell you who were the leaders
present.  As J said, it was as a result
of the negotiations and various attempts
made by both Trade Union leaders and
the Minister that an understapding
was arrived at. As ] mentioned just
now, the implementation at present is
at various stages and it will be difficult
to give a complete picture because all
the railways are involved in this and
the implementation of the items agreed
is being carried out.
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SHRY S. M. B: EE :+ I would
like to know from the ister whether
it is a fact that an agreement was reached
regarding the demand of yardstick.
Regarding the demand to relieve In
tors from more responsibilities, that 13 to
Be implemented. My hon. friend,
Shri Buta has said that thidis the only
demand which has not been implemented
and itis to be implemented. T would like to
know whether  implementation has
beén delayed and for what reasons ?
1 would like to know as to whenat fs
likely to be implerented ?

SHRI BUTA SINGH 3 About this
yardstick, it had been dcc‘idcc_l that un!&
the basis of the TRUS yardstick thestafl
provided is inadequate and at least tluf
thould be implemented so as new
yhtdstick is not evolved. Lhat was the
demand. So the decision i that that
yardstick drawn by the JRC Sub-Com~
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mittes was not approved. Staffstrenght
is fixed based on mctual requirtments
and is reviewed as and when necessary.
As T mentioned in may main reply,
this is a continuous ;:occss and th
category of ecmployees has to be called
upon to work as and wherethe contin-
gency arises. Strictly, speaking, it is
rather difficult to apply a yardstick
which is applied to the other mechanical
employees the railways.

SHRI S. M. BANERJEE : What
about the store responuibility ?

SHRI BUTA SINGH : As T said
the demand regarding store respomsibility
is  «till under consideration. But itts
rather risky at this stage to Say that
inspectors will be relieved of the store
charges.

' oft vw ogry oi¥ : dar fs wedw
wET gy fag 7 gwr fem Fk @z
ot wwe feat fe Ak el g &
X W 9T g W% X gEan s &
form 3 2few 7 Y T A GO Y
wa v g AN gfer fr ¥ g9 @
R w INfR dwer & qw ¥ T

w1 o W aver wq w@r § A wwmag

ol o ¥ WX X qwr A v @1

wigd e O g @ W A ot
T R ¥ ot g Y w7

woaw ‘wgxa : a3 A wW aft wore
R war?
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SHRI P. M. MEHTA : We often
hear about work to rule agitation. 1
would like to know from the hon.
Minister why the railway administratien
18 allergic to work to rule. Is:twrong?
Is it against the interests of the admins-
tration ? Or, 15 it 1n any way objec-
tionable if the employees work accordmg
to the rules laid down for them ?

SHRI BUTA SINGH : I would like to
state that if we allow the maintepanceof
track staff and the running stafl to work
to rule, Tam sure that no Railway
Minister or anybody can maintain the
running of the railways.

SHRI ATAL BIHARI VAJPAYEE :
Then you must change the rules ...
{ interruptions)

MR. SPEAKER : But you also must
speak to rule !

SHRI BUTA SINGH : What I said
should not be copstrued to mean that
the observance of the rule is not to be
carned out. Here we have to consider
the nature of the wortk done by the
maintenance stefl There are three
categones of employees who are in charge
of the running of the railway system.
One 15 continuous staff—cight hours-of
job and shift system. The second is
essentially  intermittent—with 1o, I ?,
12 hours duty. The third category is
excluded type. d&.lp;;me there is a pump

olor. 8 duty is to operatea pump
:?errcgullr in . During the reatof
the he takes rest or looks after
establishment. The maintepance staff
feation stadf

i d .
':f’;""”w'“ cent to the man station,
Ha il
there, even beyond their duty.’
they are paid sad all th#
But if thoy say “no, we will nat goth
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what is going to hap to the train
which is already in the track ? In this
context, it is~tather difficult to adhere
sirictly to the rules.

ferlt viewwr & fwz wfen wfem
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THE DEPUTY MINISTER IN

THE MINISTRY OF RAILWAYS

(SHRI BUTA SINGH) :
(a) to (e) A Statment is laid on the table
of the Sabha.

Slatement

(s) Some Harijan Members of Parha-
ment met the then Railway Minister late
Shri L. N. Mishra for allotment of a plot of
Bobking Aty o Ao vt

g to
caste and mqol’ a; mmumber of
to

Parliament on humanitarian
and ﬂmpnmdy grounds m‘ lease
Ml! for certadn w, -u;'d thi:! plot
. _ un apnd waz
R el oo B
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(b) The other booking offices situated
néar the ?lot in question and their
distances from it are as upder ;—

Approxima-
tely
(1) Delhi Main . . 1 Km.

(2) Delhi ChandniChowk 1.6 Km.
City Booking Agency.

(3) Delhi Subzimandi City 1.6 Km.
Booking Agency.

(4} Delhi Sadar Bazar City 1.6 Km.
Booking Agency.

(¢) to (€Y Since the plot in question
was not likely to be utilised by Metro-
politan Transport Project for quite some
time 1t was deaided in the public interest
to allot it to a poor member of scheduled
caste till such time the same is notre-
quired by the Railway and with the
expressundertaking to give vacant porstes-
sion of land to the Railway witha month’s
Notice. However the allottee oftheland was
not i & position to operate the Booking
Agency on the terms and conditions laxd
down by the Railway and hence the
allotment has since been cancelled,

SHRI HAMENDRA SINGH BANE-
RA : After gomg through the statement
it seems that good sense picvailed over
the hon. Mimster and he has cancelled
this deal. So far as the haryanps are
concerned, we aie all one to plead their
cause. But what 13 the main cause of
concern for all of us 1s taking advantage of
the name of harijans for other purpuses.
Iwant to know what really transpired
between the Member of Transport and
the Chairman whercby they took this
prompt  decision.

SHRI BUTA SINGH :I am not-
able to fullow the question. Why did he
cancel the agreement, this is what you
want to know ?

MR. SPEAKER : Better try to unde:
stand him again  What you have under
stood may not turn out to be right

SHRI BUTA SINGH : That 1s why
I want to add that it was not m:]u:llnd.
I want to make it clear to him.

SHRI HAMENDRA SINGH BANERA :
In the statement it is said that it has
Dbeen cancelled, but it has heen cancelled
after sanction was accorded. The maiu





